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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD.

Allahabad this the 23rd day ef January, 2004,

original Applicatien Ne. 1412 ef 1998,

Hon'ble Ma j. Gen. K.K. Srivastava, Member- A,
Hen'ble Mr. A.K. Bhatnagar, Member- J.

R.K. Mishra a/a 63 years,
S/e Sri Dulare Lal Mishra
R/e 242, Kushtiyana, Jhansi.

esesceseAPpplicant

Counsel for the applicant :- sri R.K. Nigam
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1. Unien of India threugh the General Manager,
Central Railway, Mumbai V.T.

2. Senier Electrical Engineer, Central Railway
Werkshep, Jhansi.

eoeeecess .RESPONdEnts

Ceunsel fer the respendents :- Sri G.P. Agarwal

By Hen'ble Maj. Gen., K.K. Srivastava, Member- A.

In this 0.A filed under sectien 19 of Administrative
Tribunals Act, 1985, the applicant has prayed fer quashing
the impugned erder dated 13.11.1998 which is a ferwarding
letter threugh which the enquiry repert was sent te the
applicant. The applicant has alse prayed fer releasing
all the retiral benefits and alse fudl back wages frem
the date of remeval to the date of reinstatement and
thereafter full pensien and all the consecuential &rrears,
fixatien of pay etc. alengwith penal interest at the rate

of 18% duly cempeunded.

2, Learned ceunsel for the respondents inviting eur

attentien te erder dated 05.03,2002 filed alengwith

M.A No. 2000/2002 submitted that the O0.A has been
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rendered infructueus. The learned counsel alse submitted
that in view of the Railway Beard's letter dated 05,03,2002
the applicant has been paid an ameunt of Rs, 45076/~ vide
C.0 7 Ne./PF/ACII/210258 dated 25.03,2002 and thus ne mere

claim of the applicant remains te be decided.

3 The learned ceunsel fer the applicant en the ether
hand submitted that the copy of the letter dated

25,03.2002 by which it is alleged that the paymen:;have
been made te the applicant has not been served en him.

The learned caunsel feor the applicant has further submitted
that the settlement dues of Rs, 45076/- stated te have been

paid by the respendents dees net appear te be ceorrect. In

fact the applicant is entitled fer much mere than the

alleged ameunt paid te him.

4, We have heard ceounsel fer the parties and perused
receords,
5. In view of the Railway Beard's erder dated 05.03,2002

and the erder dated 25,03,.,2002 regarding payment, we are

of the view that nething remains te be decided in this 0.A.
We direct the respendents to supply a copy of the erder
dated 25/26.03,2002 alengwibh details ef payment made te
the applicant. If the applicant is net satisfied with the
same, he may pursue for the remedy under the previsisns ef

law. The 0.A stands dispesed ef. Neo cests.
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Member-= A,

/Anand/




